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3MEA/ORDER

Per George Mathan, JM :

These two appeals filed by the assessee are against the order of the
|d. AddI/JCIT(A)-1, Mumbai, both dated 13.03.2025 for the assessment
year 2020-2021 & 2021-2022.

2. It was submitted by the Id. AR that the assessee could not appear
before the Assessing Officer, therefore, the assessee may be given one
more opportunity to represent its case before the |Id. AO, so that the
assessee could be able to provide the details to substantiate its case.

3. In reply, Id. Sr.DR did not raise any serious objection.

4. We have considered the rival submissions. A perusal of the
assessment order, clearly shows that the assessee could not furnish the
details as asked for during the course of assessment proceedings. During
the course of hearing, |d. AR requested for one more opportunity be given
to the assessee to substantiate its case before the Id. Assessing Officer.

Considering the prayer of the Id. AR, and in the interest of justice, the issues




ITA N0.2039&2040/KOL/2025
in both appeals are restored to the file of the Id. AO for readjudication the
issues afresh after granting the assessee adequate opportunity of being
heard.

5. In the result, both appeals of assessee are allowed for statistical
purposes.
Order pronounced in the open court on 06/11/2025.
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